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(,) Need for adequate financial provisions 
for the completion of Bhadarwab-Chamba 
road between Jammu & Kashmir 

and Himachal Pradesh 

DR. KARAN SINGH (Udhampur): 
Mr. Deputy-Speaker, Sir, an important inter-
State road between Jammu and Kashmir 
and Himacba I Pradesh known as the 
Bhadarwab-Cliamba Road ha been under 
construction for over a deca<;le. It is unfur-
tunate that its completion ha been so Ion 
delayed because., when complet d. it will 
provide a valuable addition to the road 
system of North Indja. From tbe point of 
view of trade, tourism and the economic 

development of backward areas this road 
can make a valuable contribution to the 
welfare of the people of both these far-flung 
States. 

I would urge tbe Government of India-' 
the Finance Minister happens to be in the 
House-to ensure that adequate financial pro-
visions are made both in the Jammu and 
Kashmir and the Himachal plan budgets for 
the financial year 1984-85, so that this road 
can be completed without fail during [he 
course of the next financial year. The people 

of these States have been eagerly awaiting 
its completion for a long time, and they 
cannot be kept waiting indefinitely. 

(vi) Need (or effective steps to control 
floods 

SHRI CHINTAMANI JENA (Balasore) : 
Sir, 1 rise on a matter of public importance 
under Rule 3 ,7. Of aU the natural calamities, 
floods take the heaviest toll of ]ife and pro-
perty every year and despite several measures 
taken for flood control, only 12 million 
hectares of land have so far been protected 
from inundation out of 32 milli on hectares 
protectabJe areas. Statistics of last 30 years 
reveal that, floods cause havoc on about 9 

million hectares every year ravaging crops 
worth about Rs. 225 crores and affecting a 
population of nearly 29 miHions, out of 
which about 14 thousand lose their lives 
and one lakh of cattle perish on an average. 

The minimum average annual flood damage 

has been assessed at Rs. 400 crores and the 
cumulative loss in the past 3 decades is 
estimated over Rs. 12,500 crores. But it is 
unfortunate that this sector is not given any 
importance either by the Centre or by the 
States, for allocating required finances, per-
haps for the reason that it does not bring 

any revenue to the State Exchequer resulting 
in crores of rupees of national Joss to the 
Government Exchequer every year. Even 
though the Union Government circulated 
model bill in the year 1974 to the States for 
its enactment in Stat Assemblies. the States 
reportedly did not show any enthusiasm to 
get the nec(ssary legislation passed. 

In these circumstanc J I would request 
the Union Government to take uitable steps 
so that this most dreadful natural calamity 
may be checked and huge crop losses, large 
scale casualtie to human Iive6 and cattle 


